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CALCYTTA BENCH

Ne.M.A,557 of 2000
(0.A,1684/1997) -

Date eof order : 14,6,2001

Present ¢ Hen'ble Mrx, D, Purkayastha, Judicial M\ember'

" Hen'ble Mr, M,P, Singh, Administrative Member

BHIM CH, PAL ) -
vs.

UNION OF INDIA & ORS.

For the applicant $ Mr, B, Chatterjee, counsel
' Hs, B, Mendal, counsel

For the respondents 3 Mr, M.K, Bandyopadhyay,‘wmsel

ORDER

Heagrd ld; ceunsel feor beth gides, We Have _gone threush
the order dated 14,9,2000 passed by this Tribwial in QC 38/99
‘arising out of O.A.N@.1®84/1997 by which the applicant was directed
te pay a @Qﬁt of Rs, 299/- to the alllege.d eentémners. We
do net fifﬂ any justificzatién 6’ medify the 'said order, So,

the M.a. is rejected, No erder is passed as te ces
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